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Wednesday, July 5, 1987/Asadha 14. 
1RB9 (Sakai

The Lok Sab ha met at Eleven of the 
Clock.

(Mr. Speaker in the Chair] 
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Sbrl Sradhakar Snpakar: The States 
Reorganisation Commission, in ita re- 
port in 1956. left man; things vague 
so far  as the delimitation of this 
boundary  Is  concerned. Then  the 
Pataikar Committee evolved certain 
formula which was not also acceptable 
to the concerned parties. May 1 know 
whether this M ah* Jan Commission is 
proceeding on the basis of the Pataskw 
formula and whether it is now accept* 
able to both tbe parties?

Skrl Vidra Charan Shokla: This 
Commission Is not proceeding on any 
such basis as referred to by the boo- 
Member  The Commission has been 
asked to give it* verdict on this border 
dispute mainly using tbe fundamental 
criteria which were used by tbe State# 
Reorganisation Commission itself, and 
the Commission Is proceeding; with Its 
work on this basis only-

S&ri Sraihakar  Sapakaî Is there 
any  apprehension  that, since  tfct 

formula ot the Pataskar OonunittM
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Shri id Raj Hadhok: In view of 
tbe fact that in a 3oun«ry where w« 
have a large number of linguistic States, 
there is bound to be ionn kind ot 
linguistic overlapping on tb<* part ol 
every State and the fact that such dis
putes between different linguistic States 
have been arising ever tince the Un 
fulftic States came into being, may t 
know whether overnment has consU 
dered the setting up of any permanent 
machinery which may settle all such 
disputes on the basis of certain eat 
criteria  and  the findings  of  that 
machinery should be taken as final and 
such disputes should not be allowed tt> 
prop up again and again, creating ba<j 
blood with the people of the san* 
country in different rvgliitt*

Shri Vidya Chare* Shukla: As 1
•aid earlier, there are not many dis 
pules left  One or two have been lefl 
and we are making efforts to setU% 
them

Shft B K. Ntruir: Por the last It) 
y«ars and  more, bjtmdsrr disputes 
between Maharashtra and Karnataka 
and between  Kamataki  and Kersl* 
have remained  The appointment of 
the Mahajan Commission was cjpoeê 
by all parties including th# Congres* 
In Xarsla.  When Ae Coimr.Mon ws* 
enquiring Into tha dispute between 
Maharashtra and Mysore. Mshanuhtrt 
officials   obstructed (he  Karnataka 
people from giving evidance before th* 
Commission  and  a  resolution  wa* 
pasted by the Karnataka Provincial 
Congress Committee  Karnataka peopl% 
demand 4 taluks from Maharsthtra ot> 
tbe basU «f the village-  May I tan* 
whether overnment wffi take steps t* 
reorganise the boundary on tbs village 
basis, Is* wbare the majority of th* 
paople In a village fpeas a particular 
Imtiingr that village should be give* 
*   fMtkttSfr ***r Xkrrtoam 
wMhar Qpvmmsnt will take poettfv*

measures to solve the boundary dis
pute* on this basis. Secondly, what 
is the attitude of the overnment to 
the Mahajan Commission enquiring 
into tbe Kerala-Karnauki boundary 
dispute, in view of the fact that all 
tbe parties In Kerala. Including the 
Congress, have opposed the appoint
ment of the Mabijsn Commission?

Shri Vidya Charan Shukla: About 
the first part of the question. I have 
already replied 1 it About the second 
tort, the jttiltade  the overnment ItIt 
to wait for the report of the Mahajan 
Commission and than taka a decision 
about it.

Shri Nath Pal: bir, 1 do net think 
the Minister is quite well informed 
when In avoiding teplyln̂ to Professor 
Madhoks question he statr-i that there 
are no remaining questions of this 
nature pending before the country. I 
think he Is aware there are questions 
of this nature between Orissa and 
Andhra and between Omsa and Bihar, 
and the suggestion «as a very valuable 
on* and the Constitution makes provi
sion under article 37, that if the ov
ernment because of political expediency 
cannot tackle it they have got to tackle 
it on tbe sound principle adopted when 
your States dispute wiu Tamilnad was 
settled (Interruption). The report of 
the Mahajan Commission wrs supposed 
to be submitted to overnment by the 
end of June. What have been the 
causes ol this delay? Did the two 
overnment*tbe  ove* r ment  of 
Mysore  and  Maharashtra - fail  in 
making their submissions in time? 
Did they ask tar extension of time 
May I know what is exactly the cause 
of May in submitting to us this much- 
awaited report?

Sbri Vldya Ckvaa SbakU: The 
situation and the matter, as tha hon- 
Souse knows, is very complex- fl» 

Commission has indicated that 
while they are examining witnesses 
and tbe documents leeslvod by them 
It wOl take some more tfane before 
they reach any conclusion about it, 
anrf ii*T A*v« Unmtetrtf tadieeted 
that by the end of August top will b*



•Me to give their condision about it 
have Dot (ivta any other ressoas 

tor asking lor extra time

Some boo. Members row

Mr. Speaker: Shri Hanumanthaiya

8hrt Nath Pal: Sir, being Chairman 
•f a non-partisan ComnUis.m be should 
not be given a chance

Mr Speaker. He is onlv Chairman 
of the Administrative Reform* Com* 
mission

Shrt Haaamanttalya: Is the cv. 
eminent going to decide this question 
on a matter of principle that Is re
solving  all disputes of this nature 
throughout India once ard fi r all. or i* 
It going to settle this row problem and 
leave the ether problems to settle them
selves*

The Minister of Home Affairs (Shn 
. B. Chavan): Sir, may I intervene 
to say, because a general question ha* 
been raised, that at the time of tbe 
states reorganisation in 1955-36, ihese 
two questions, as a result of states 
reorganisation, were left to be decidcd 
and it was conceded that these two 
questions  required  consideration  by 
tbe overnment  One was this que»< 
tloa of Myaore-Maharasht t border and 
tbe other was Kasergod and Mysore

Shrt Vaaodevaa Halt: That was not 
in dispute at U

A* hen- Member:  Kasergod  and
Kerala, not Mysore (interruption*)

Shri Vaaadevaa Nafer: Kerala was 
draged la without tbe consent ot 
Kerala  It was a unilateral decision

•to* r * hana: Hod Members 
may have another view. I am not ex- 
pntssing any view, I am only making 
statement of fact as the iMtiw sfotMi 
la 1955-56 Therefore, these two matters 
required  iwxamiaatioo,  re-constder- 
ation. Tint la why this Commission 
was appointed.  We   antkipata 
ail the problems wd make announce- 
meats about all the problem. I wish 
there are no mere problem*.
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Shrt S. K. Nayxasr: Sir, I rise to a 
point of order.  The b m Minister of 
Home Affairs said that Kasergod is la- 
eluded in Karnataka  That   tlon at 
present is a settled one  How is it 
that tbe Home Minister has raised it 
again in this House?

Shrt  B. Cham: I did not say 
that  He is alleging that I said some
thing which 1 did not say

Shrt  A.  Sreedharaa: The  Home 
Ministers statement very clearly shows 
that tbe Centre has always treated 
Keralas case with utter callousless and 
indifference  In view of the fact that 
there was no popular government in 
Kerala when the Mahajan Commission 
was appointed and also in view of tbe 
fact that there was deep popular resent
ment and still there is deep popular 
resentment against the appointment of 
this Commission, will the overnment 
of India consult the overnment of 
Kerala and also take measures to elicit 
public opinion before they take a deci
sion  on the  Mahajan Commissions 
recommendations?

Shri   B. Chavaa  Now that we 
have referred the matter to the Com 
mission w» can only await the report 
of the Commission

Shrt  Soaavaae. The  overnment 
have said that the rsport would be tub* 
nutted by the end of August-  Alter 
tbe submission of the report what time 
will the overnment take to consider 
tbe rccommandatlcos and by what time 
will it be implemented?

Shrt Vldya Cfcaraa thrtts; it is
very difficult for me to indicata that
now

«

hrt K- I iltiiN: At the time tha 
Mahajan Commission went then far 
enquiry for eliciting public opinion, is 
it not a fact tha*«» the area belonging 
to  Maharashtra  the  Maharaatrta  
induced by the Police harassed tbe 
people, iactudinf one KaUikerf MLC 
*» MP heinnglng to this Bouse and 
also on* party member for which a 
raaolutin has beaapaes* wnilawafot 
*  m wiii Of *» Hi m  pus*

Oral AnswersJUL 8, 1967
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to t«nd«r evidence by the Maharutriana 
whan Mysore bas claimed four taluk a* 
from Maharashtra?  What action has 
the overnment ot India taken against 
the terrorising of the tendering of 
evidence before tbe Commission?

Start TUjri Charan Shokla: As far 
as tbe first part of the question is 
concerned, there Is no such Information 
with us.  As far as the second part 
of tbe  question  is  concerned,  ihe 
matter is under active consideration of 
tbe Commission.

Sbri  K.  Ukkippt: Let  the  ben 
Minister read the contents of the »*- 
port be has received  He will find

Mr. Speaker: He has already ans
wered tbe question 1 do not thlrk 
any purpose will be served by asking 
any number of questions when the report 
of tbe Commission is yet to be received- 
A dispute which hat not been solved 
for 1 years cannot be solved *n 1 
minutes  during  the  question  hour 
Therefore, we will go to tbe next ques
tion

Sane boa. Member*: No. no.

Mr- Speaker: ou can have a dis
cussion. If you want-  1 do not mind 
It.  But we cannot spend the «ho)e 
question hour  this. We have already 
spent 18 minutes  this.  Now. tbe 
next question.
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